| TEM NO 26 REG STRAR COURT. 1 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR H. B. PRABHAKARA SASTRY

Petition(s) for Special Leave to Appeal (G vil) No(s).27037/2010

SANTOSH KUMAR MEENA AND ORS. Petitioner(s)
VERSUS
GOVT. OF N.C.T. OF DELH AND ORS. Respondent ( s)

(Wth prayer for interimrelief)

W TH SLP(C) NO 24957-24958 of 2011

(Wth office report)

Dat e: 08/09/2011 This Petition was called on for hearing today.

For Petitioner(s)

M. K N Rai, Adv.

M. Ri shabh Jain, Adv.

M. Bijan Kumar Ghosh, Adv.
For Respondent (s)

M. Sanjiv Sen, Adv.

M. P. Par meswar an, Adv.

M Ashwani Garg, Adv.

Mé Ani | Katiyar , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Learned counsel for the petitioners, |earned counse
for respondent Nos.1 and 3 and | earned counsel for respondent
No. 2 are present.
Fi nal |y, four weeks'’ time is grant ed to t he
respondents to file counter affidavit.
Li st again on 17.11.2011
(H. B. PRABHAKARA SASTRY)
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